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The Hon'ble Mr. J.P. Sharma, Member (J)
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JudgementCOral)
(Hon'ble Mr. I.K. Rasgotra)

After we heard the learned counsel for the petitioner at

some length, he,submitted that he would like to withdraw the O.A.

with liberty to reagitate the matter in accordance witH law.

Accordingly the O.A. is dismissed, as withdrawn, with liberty to

reagitate the matter, if so advised, in accordance with law.

(J.P. SHARMA) (I.K. RASfOTRA)

MEMBER(J) MEMBER(A)


